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. For the Respondents

IN THE CENIRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI%

RegniNouOA 13883/1983

Mrs Renu Sehgal - | WiApplicant
" Vs
Union of India & Another ‘if*ﬁ'gﬁe's;}qndents

For the Applicant Aj;&hrl DRy a!:pta,

Gownsel

Counsel

CORAM:
THE HON'BLE MR, PoKs KARTHA, VICE CHAIRMAN(J)
THE HON'ELE MR. BiNs Dmanmxm;, ADMINISTRATIVE: MEMBER

L | whether Beporters of local papers may be allowed

to see the Judgment?

25 Te be referred to the Reporters or net? s
JUDGMENT

(of the Bench delivered by Hon'ble Shri PuKe:
Kartha, Vice Ghauman(.:))

The issue arismg for consxde:ation in this
épplication is whethexr a persen ‘-appointed to the post
ef Lewe;r Division Clerk on ad hog basis and pendin§ '
regulai: appo intment through-mmméeg of the Staff |
Selection Conmnssion (S58:C.) develops any right to
held the past or to regularisation in the post by me e
efflux of time and withau:?. qualifying in th; examihatisn
conciuc’ced by the SSCH

2% ¥e have gone through the records of the case ami
Qo
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have heard the learned counsel for both partiesi The

learned counsel for the applicant has relied upon

nuterous rulings#®.and we have duly considered them,

~ In the instant caée, in the initial order of appoiniment

of the applicant as LDC issued on 2331141982, it was

stipulated that she was temporarily appainted. on

- ad hoc basis in Dr% Ram Manohar Lehia Hespital and that

the eppointment was for a peried of 3 menths wyeyfsy

- 22§11,1982 or till the regular candidate is appeinted

‘threugh Staff Selection Commission whichever is earlier,

It was also added that the ad hoc asppeintment will not

' bestow en her any right to claim fer regular appeointment .

te the post of LDCY She joined the post well aware that

sooher or later she will have te vacate the pest when.

‘neminses of the Staff Selectien Commission who' are the

/

regular sppeintees report for dutys In view of this,

the judicial pronowncements relied upen by the learned

* Rulings relied woen by the learned counsel for the
applicants = , ' .

i9912 16; ATC 417; 1991 15; ATC 254; 1992(19) ATC 292;
1991(18) ATC 338; 1983 (1) SLR 38; Decisions of this -
Tribunal dated 1552,1992 in Shyam Sunder Verma &
Others Vsi Unien of India (GA 2752/1990 and

connecied matters); Decision of the Tribunal dated
265431991 in OA 2472/199 = Shiv Nath Yadav Vsy

Unlon of India, Decision ef the Tribunal dated
125491991 in OA 568/1988 and connected matters;
Decision ¢f the Tribunal dated 31,1,1992 in OA 1483/9L;
Decision of the Tribunal dated 317,1992 in OA 1153/92y
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counsel for the applicaht{are clearly distinguishableq
3% - The applicant continued in the post ef ad hec
LIG from 22411,1982 te 8.541991 wheq her: services
were terminated consequent upon joining of an LDC
neminated by Staff Selection Ccmmiss;@nﬁ The Tribunal
had passed an interim order on 243111988 directing
the réspondents to coﬁtinue her in service till a |
nominee of the Staff Selection Commission becomes
availablely By "Qrder dated 6u3,1992, the Tribunal
ciarified that the'purport of the aforesaid order
is that her,sérvices shall not be dispensed with ss'-
long as the raspondentslneed the services of LICs and
so'lohg as her junisrs have heen retéined in servicei,
It was added that the applicant and any person similarly
situated who were working on ad heg basis can be
relieved of their duties when the nominees of the
Staff Selectién Commission join dutys In that event,
tﬁe termination shoﬁld be strictly on the basis ef the
length of service put in by the ad hoc empleyee
concemed, fellowing th§ principle of ®last comé fir#t )
45 The reliefs sought in the present applicatisn are
that the respondents be directed to‘regularise hexr
appo intment ;s LOS with retrespective effect frem the
date of hexr iﬁitial appéintment;3that they be restrai;ed
from terminating herxr services and that she be assiéned

seniority in the cadre of LIC according te her initial
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appeiniment as relief consequential to her prayer for

regularisations By virtue of helding the post fer

‘over 8 yearsy shé is praying for the aferesaid

reliefsi According to her, she had qualified in the

typing test and she is fully eligible to hold the past

of LIG 1like the others nominated by the S According
to the reSpondents » Yegular asppointment ef LDC is made
through SSG and she has not qualified in the
examin;tionsh'e].d by the Sw

59 In odr-ipinien. the applicant is not entitled

" to the main reliefs sought by her as she had admittedly

not qualified in the exsminations held by the SSG

for the post of LBCi Having regaid te the servicé
already renderé_d in the post of LG, she is, however,
entitled te ciaim appgiﬁtment to the posts of LDC
which ma‘y‘be lying vacant for want lof nominges ;f the
SSC and till such nominees jéip dutyw Im case any such
vacancies exist or arise in we futufe, the respondents

shall offer her appointment as LDC on ad hoc basis

if xxxx they propose to fill up the post of LDC and in

prefe/rence te persons with lesser léngth of service

In that event, '
and outsidersy/ Sne may be relieved frem such

d hog appointment when all the nominees of the Staff

T o~
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Selection Commission join dutyy The terlminationAshould
bé strictiy on the basis of the lengfh of service put
in by the ad _h_p_g én'ployee concerned, following the
principle 61:" ';la;t come first go®i The applicatisn is
dlisposed of on the above lines, 1eaving the parties to

bear their respective costsy
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